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‘being so erected would create a nuisance, or to lead to the inforence that
the Legislature supposed that they could not be erected without. ereating a
_nuisance, from which it might be concluded that the Legislature intended
‘they should be made regardless of other persons’ rights. The absence of

these indications in the Act under which the power is exercised is relied on

by Lord Selbourne and Lord Blackburn in the c¢age above referred to ?JS
“distinguishing it from The Directors, dc., of the Hammersmith and Oiby

Railway Company v. G. H. Brand (1). As the Municipality had, there-

fore, in our opinion on the proper construction of the Act, Bombay
Act VI of 1878, no authority to order the defendants to erest.a privy
regardless of the plaintiff’s rights, they cannot plead that they acted under
their orders. We mush, therefore, reverse the decree and direct an in-
junction to issue, directing the defendants to remove the privy within
three months from the date hereof. Plaintiff o have kis costs throughout.

Decree reversed.

12 B. 638.
ORIGINAL CIVIL.
Before Mr. Justice Scott.

 IN RE LARSHMIBAI, WIDOW AND ADMINISTRATRIX OF VINAYAKRAV
JAGANNATH SHANKARSHET, DECEASED (Petitioner).
[28rd April, 1888.]

Trustees’ and Mortgagees’ Powers Act XXVIII of 1866, s. 43, powers of Court under.

J.8., a Hindu, died in 1865 possessed of a temple and of a piece of land near it
) which he bought in his lifetime. By his will he directed his executors to apply
* the income arising from the land in defraying the expenses connected with the
temple, This was accordingly done by bis son, whom he had appointed his exe-
cutor. His son died in. ' 1878, and in 1879 the petitioner, who was theson’s
widow, took out letters of administration, with the will annexed, to the estate
of J.8., still unadministered. As admipistratrix she continued to apply the
income of the said land as directed in the will. Bhe nowfiled the present petition
alleging that the said income, which amounted to about Rs. 900 per annum, was
[639] insufficient to keep up the said charity. = She stated that a sum of
Rs. 12,600 was urgently required for certainh purposes connected with the said
charity, and that she had agreed, in September 1887, with one Ruttonji Bhikaji
that be should advance the said sum to her, to be expended as aforesaid, and
that she should grant t» him a Tease of the said Iand for 99 years, with a proviso
for renewal, at a rent of Rs. 850 per mensem. In October, 1887, however, ber
adopted son served her with a notice' to desist - from granting the said lease.
She, therefore, presented this petition to the Court under s. 43 of the Trustees’
and Mortgagees' Powers Act XXVIIL of 1866, praying (a) that she might be
advised whether she had power to grant the said proposed lease; (b} that the
said lease might be sanctioned or directed by the Court; and (¢) that the Court
might give such opinion, advice or direction in the premises as the Court might
think fit. . ) .
. Held, that, under the section, the Court had no power to sanction the proposed
Aease, or to advise as to whether the petitioner had power to grant it. The
Court will not, under this section, advise trustees as to disputed points of law or
fact, but willdo so only as to undisputed matters of management, such as
questions of advancement, maintenance, change of investment, sale of a house,
compromises, taking proceedings, &e. : N
Held, also, that, as a matter of general principle, the trustes of the property in
question could make a lease thereof for the benefit of the trust, or raise money
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by way of charge for the purposes of necessary repairs ' and maintenance ; but
with regard to the details of amount, or-as to the work to be "done, the Court
refused to give any opinion. .

THIS was a pebition to the High Court, under s. 43 (1) of the
Trustees’ and Mortgagees’ Powers Act XXVIII of 1866, for the
[630] opinion, advice, and direction of the said Court under the circum-
stances set forth in the petition, which was as follows:—

* 1. Jagannath Shankarshet, late of Bombay, Hindu inhabitant,
died on or about the 31st July, 1865, possessed of considerable property,
both moveable and immoveabls, and leavmg unrevoked his last will bear-
ing date the 1st July, 1864.

“9. The said J agganath Shankarshet left him surviving his onlv son
Vinayakrav Jagganath Shankarshet, since deceased, and no other male
issue.

8. Amongst the properties of which the said Jagannath Shankar-
shet died possessed was a temple at Girgaum and a piece of garden ground
opposite the same which the said Jagaunath Shankarshet had purchased
in his lifetime. The particular description of the said garden ground is
contained in the draft lease hereinafter mentioned. It is called Angir
Ba,ugh and hereinafter referred to as the said charitable land.

“4, ‘With reference to the said charitabls land, the said Jagannaﬁh
Shankarshet by his said will directed as follows :—

“I further will and direct that my executors shall receive and apply
the income and produce of the garden ground opposite my father’s said
temple at Girgaum between the cross road near Grant Road and the garden
wall of the late Ramlal Thakursidas which I purcbased and brought into
cultivation, for the purpose of defraying the expenses of keeping up the
daily puja, the wages of Brahmins, the dinner called naivad, the ceremony
called anushithan in the month of Shravan, and of the annual fair of the
said temple and all the expenses of repairs and maintenance and all other
incidental expenses attending or required by the said temple at Girgaum
and the dharmshalas adjoining and appurtenant therato.

: *“5. Thesaid Vinayakrav Jagannath Shankarshel, the executor ap-
pointed by the said will, during his lifetime managed the said charitable
land and applied the rents and profits thereof as directed by the said
testator in his said will. The said Vinayakrav Jagannath Shankarshet
died intestate on or about the 5th of October, 1873, leaving him surviving
your petitioner his widow Lakshmibai and his son Bhavanishankar alias

(1) Act XXVIIT of 1866. s. 43.—‘‘Any trustee, executor or administrator
shall be at liberty, without the institution of a suit, toapply by petition to any Judge
of the High Court for the opinion, advice or direction of such Judge on any question
respecting the manageihent or admmlstmtlou of the trust-property or the assets of any
testator or intestate, :

¢ Such application shall be served upon, or the hearing thereof shall be' attended
by, all persons interested in such application, or such of them as the said Judge shall
think expedient.

“The trustes, executor or administrator a.ctmg upon the opinion, advice or
direction given by the said Judge shall be deemed, so far as regards his own responsibi-
lity, to have discharged his duty as such trustee, executor or administrator in the.
subject-matter of the said application :

“ Provided mnevertheless that this Act shall not extend to indemnify any trustee,
executor or administrator, in respect of any act done in accordance with such opinion,
advice or direction as a.foresald if such trustee, executor or administrator shall have
been guilty of any fraud or wilful concealment or mlsrepresenta.hmn in obtaining such
‘opinion, advice or direction ; and the costs of such application as aforesaid shall be in
the discretion of the Judge to whom the said application shall be made.”
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Balla Saheb. A posthumous son Ravji was subsequently born to the 1888 °
sa.ld Vma.yakrav J agannabb Shankarshet and your pemhloner ‘ APRIL 23,

“6. - On the 21st September, 1874, letters of administration to t;he ORIGINAL
estate of the said Vinayakrav Jagannath Shankarshet wera granted by this c
Honourable Court to your petitioner for. the use and benefit of the said EI"
Bhavanishankar alias Balla Saheb and Ravji Vinayakrav and until one 12 B. 638
of them should attain full age. The said Ravji Vinayakrav died on or
about the 1st of November, 1874, while still an infant, and the said Bha-
vanishankar alias Balla Saheb Vinayakrav also while still an infant died
on or about the 28th of February, 1877, lea,vmg his mother your peti-
txoner as his heir and next of kin him surviving.

“ 7. On the 21st April, 1879, vour petitioner was appointed by this
Honourable Court administratriz, with the will of the said Jagannath
Shankarshet annexed, of [641] all and singular the goods and chattels,
credifs and effects of the said Jagannath Shankarshet lelt una im inistered
by the said Vinayakrav Jagannath Shankarshet.

* 8. Your petitioner sincs the death of her said husband and sons
respectively has been, as adminigtratrix as aforesaid, managing the said
charitable land and applying the rents and profits thereof as directed by
the said will. - The land has been let for cultivation, and for the iast seven
years along with certain other land appurtenaunt to the bungalow opposite -
to it has produced a gross rental of Rs. 1,300 per annum and a net income
of Rs. 900 per annum or thereabouts asiributable to the said charitable
land

“9. The said income is insufficient for the vroper keepmg up of the
said charity and of the baildings appurtenant thereto, and in connection
with the said charity a sum of Rs. 12, 600 is urgently required to be
expended in the following manner :(— -

“(1) In re-building a dharmshala for sadhus near the Bhavanishan-
kar's temple on the site of the old dharmshala which stood there, but
owing to want of prooer repaira was recently pulled down by the orders
of the Municipality. © In the absence of a proper and habitable dharmshala
the sadhus and pilgrims who sojourn and resort to the smd dharmshala
are exposed to the inclemency ot the weather. :

“(2) In repairing and altemng the big building attached to the qald
temple of Bhavanighankar.

“(3) Itis also desirable to erect a ‘nobut khana', (a bulldmg used
for the purpose of besting a native drum) ovet the  main gabe of the sald
Bbavamshankar 8 temple ‘

*“(4) The tank, which is in the compotnd of the said Bhavanishankar’ s
temple, is out of rapair and reqguires repairs and cleaning.

“(5) 'The petltloner has incurred cerfain expenses in connection -
with the last year’s anvual fair of the said Bhavanishankar's temple
which. still remains unpaid.

) “(6) The gate and compound of the sald temple of Bhava.mshanka.r
requires repa.xrs and improvements, and pujaris or worshippers of the said
_temple are in need of separate quarters. .

“1 Accordmgly, your pehxtloner proposes o disburse the said sum
of Rs. 12,600 in the followmg manner.” ' (The petition then set forth in
detail wvarious repairs, &ec., contemplater] by the netltloner, requmnd
Rs. 12,600.) : x
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“10.. In order to increase the income aceruing from the said charit-
able land, your petitioner in or about the mounth of September, 1887, entered
into an agreement with one Rubtonji Bhlkan Karanjavala to let the said
charitable land to him on lease for ninety-nine years, with a proviso for a
renewal of the said leasa for a farther period .of sixty vears or less if -
so desired by the said intended lessee, at a rental of Rs. 350 per mensem.
Your petitioner was on the 25th of October, 1887, served with 4
notice from the solicitor of Ravji Vinayakrav Jagannath, your patitioner’s
adovted son, as hereinafter stated, requiring your petitioner to desist
[642] from granting the said leage. Before receiving the mnotice, your
petitioner had entered into the said agreement. The alleged offer of
Rs. 5,000 per annuwm for the said land your petitioner does not believe
could have been or was bona fide made, if in fact it was made. A draft
lease to carry oul the said agreement has bean prepared, but has not as
yet been executed.

*11. Besfore entering into tha aforesaid agreement your petitioner
had received several offers from various brokers for a lease of the said
land, but all such offers were at a lower rental than that offered by the said
Ruttonji Bhikaji Karanjavala. ~The most favourable offer your petitioner
obtained was from Mr. Nusservanji Maunockji Petit, which was Rs. 300 per
mensem for the land, including the part reserved for shops or booths during
the annual fair. The brokerage upon the transaction, if carried out, would
have been Rs. 1,400. The negotiations fell through, principally on
account of the brokerage demanded being so large.

““12. Your petitioner believes that the terms of the said proposed
lease are very favourable, and as highas a bona, fide lessee of the premises
would be prepared to offer.

*“18. In order to effect the purposes set forth in the nintb naragraph.
hereof, your petitioner has arranged with the said Ruttonji Bhikajiy
Karanjavala that he shall pay the said sum of Rs. 12,600 in advance,
as provided in the said proposed lease. The said purposes are necessary
and proper purposes, and ought at once to bo carried out in the 1ntaresb of
the sald charity.

“14. The said Raviji Vinayakrav was adopted by your petibioner on’
or about the 18th of April, 1878, upon cerbain terms, which provided for
your petitioner continuing the manager and owner of the estate of her sons
and husband during her lifetime as though she had not adopted a son.

*.15. After the said Ravii Vinayakrav came of age and iu the year
1886 cartain disputes and quarrels arose between the said Raviji Vinayakray
and your petitioner : a suit was on or about the 22nd of September, 1886,
filed by him against vour pefitioner, being suit No. 405 of 1886, in this
Honourable Court. On the 8rd May a decree was passed in the said
suit, wheraby, amongst other things, Mr. Charles Agnew Turner was
appointed receiver to take charge of and manags the .estate of Jagannath
Shankarshet and Vinayakrav Jagannath Shankarshet, save and except the-
temple of Shri Bhavanishankar and the dharmshale appurtenant thereto
and the vacant land situate oppesite the said temple of Girgaum and
specifically devised of the will of the said Jagaonath Shankarshet for the
purpose of defraying the expenses of the said temple and the said
dharmshala and for the other purposes therein mentioned, The said vacant .
land referred to in the said decree is the cha,rlta.ble land herembefore
referred to. )
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“ Your petitioner prays:—

* (a) That she may be advised by this Honourable Court whether

" ghe has the powar to grant the said proposed lease to the said Rufton)i
Bhikaji Karanjavala.

“ (b) That her granting the said proposed lease may be sanctioned or
directed by this Honourabls Court.

*“[643] (c) That this. Honourable Court may give such opinion,

advics or direction in the premises as to this Honourable Court may
seem fit.”

Farran, for the petltloner —There are three questlons arising on this
petition, viz., (1) is the petitioner de jure and de facto a trustee of the charity
land 2 (2} Is there any provision in Jagannath Shankarshet’s will to prevent
the trustee from granting a lease of the land left in charity ? (3) Does the

1888
APRIL 923,

ORIGINAL °
Crviy,

12 B. 638,

law permib such a lease to be given ? He referred o Tudor on Charitable

Trusts, pp. 204, 307 ; Lowin on Trusts (8thed.), p. 546 ; The Attorney-

- General v. Foord (1) ; Act XXVIII of 1866, s. 43. . He also cited The

Attorney~General v. Tke South Sea Company (2) ; Mamklal Atmaram v.
Manchershi Dinsha Coachman (3).

Inveranty, for the proposed lesses.——The only question is whether the

lease. 'would be profitable or not—Attorney-General v. Hungerford {4).
There is no doubt ag to the abstract power to alienate apart from special

statutory or other limitation—The Aitorney-General v. Pilgrim (5).

-Lang, for Ravil Vinayakrav Shankarshet, the adopted son of the
petitioner.—The Court has no power to sanction the lease. Tha Act
gives no power, nor can the Court decide upon the rights of parties—Re

Lorenze’s Settlement (8) ; In ve Samuel Marie Brereton (7} ; Be Barring- '

ton’s Settlement (8). This lease contains no provision as to buildings
being given up at ‘the expiry of the lease—Davidson’s Conveyancing,

Vol. V, p. 1; The Attorney-General v. Foord (1) There is’ no condltlon as

to repair, &e.

Latham (Advoecate- Genaral) for the charity.—It was never intended

that on a petition of this kind the Court should decide nice questions of

law or construetioa—Iiswin on Trusts, Ch. 23, s. 2 ; Morgan’s Chapcery "

Acts and Orders, p. 103 ; Re Mockstt's Wiil (9)'; Liewin on Trasts, p. 618,

There ought to be a fnendly suit for the purpose of deciding the guestion

1alsedﬁTudor on Charltles, 323—495.

Sk

- JUDGMENT.

[644] Scort, J.—This is a matter arising in chambers under s. 43 of -
Act XXVIII of 1866. I am asked on the petition of Lakshmibai, -
widow of the late Vinayakrav Jagannath Shankarshst, for my opinion, -

advice or direction on certain guestions of management or administration
of trust property of which she is trustes. Under that section a trustee
may_apply, without instituting a suit, to any Judge of the High Court for
his opinion, advice or direction, and by aching on such opinion the trustee
is desmed to have properly discharged his duty. Obviously the Courk
under such circumstances must act with caufion, and only  adviee in
matters when the rights of the parbies inier se are not in dispube either in .

(1) 6 Beav. 288, . (2) 4 Beav. 453, ' (3) 1 B. 269 (285).

(4) 2 Cl. & F. 357, - (5) 12 Beav. 57, (6) 1 Dr. & Sm. 401,
(7) 7 B. 881, . (8) 17. & H, 142, {9) John 628, :
' 913 '
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1888 law or in fact. The section is substantially the same as s. 30 of Tord'St. &
APRIL 23. Leonard’s Act (22 & 23 Vie,, c. 35}, - The decisions under that section
—— show clearly under what circumstances and within what limits the Court
ORIGINAL will give its advice, and they are collected in Seton on Decrees, Vol. I,
CiviL. p. 492.

12 ;'538 The questions on which the Court has advised trustees have related
<777 gtrietly to undisputed matters of management, such as questions of
advancement, maintenance, change of investment, sale of a house,
eompromises, taking proceedings. But disputed points of law or fact
bave never been included, - The Court will not, for instance, construe
an instrument or make any order affecting the rights of parties—Re
Lorenz’s Settlement (1) anud Re Evans (2). Nor ean afidavits bs used
(Lewin on Trusts, 618). The Court must advise on the facts siated in
the petition alone—Re Muggeridge's Trusts (8). Viee-Chancelior Sir W.
Page Wood in Be Barrington's  Settlement (4) declined to give an express
" opinion on the details of a scheme to raise money for repairs and per-
manent improvements, and hxs language might be adopted 1psissimas
verbis in this presentmatber * This is not a case,” he gaid *‘ in which I
can properly give an opinion, but I have no objection to express my
view as to the principle involved. My reason for nof giving an express
opinion is, that the case goes into details, with which the Court cannot
effectually desl. without having a superintending [645] power and
being informed by affidavits ; and the Court has no means of exercising -
any controlling power over the subject-matter.” = As regards the section
in the Indian Act, there is an express decision—In re Samuel Marie -
Brereton (5)-—Where the learned Judge follows the English decisions, -
. and says: "It is no parb of the duty of aJudge, under s. 43 of the
Trustees’ and Mortgagees’ Act, to give any opinion on a pomb on the
decision of which may depend questions of right or title.”” The limits,
therefore, within which I must confine myself have been clearly laid down
both at home and in Bombay.

Now in this matter I am asked to advise the trustee—{a) whether
she has the power to grant the proposed lease to the said Ruttonji
Bhikaji Karanjavala ; () whether the Couri will sanction or direct the
said lease ; and there is a further prayer {¢) that the Court will advise in
the premises as may seem fit. Now reading the seetion under which I am
agked to act by the light of the above decisions, I must reply to these
questions as follows :—(a) So far as this question involves a decision on the
counstruction of the will o the effect that Lakshmibai is the trustee of the
property, I cannot answer it. But her management seems to have been
gettled by the decision in the case of Ravji Vinayakrav v. Lakshmibai (6).
She is de facto trustee, and my answer is based on the assumption that
she is also trustee de jure; Replying on that basis, I do not think I can
say that she has power to grant this particular lease to Rattonji Bhikaii,
because it would be a decision on a question of detail and of fact withous
sufficient grounds for me to go upon. But I am of opinion, as a matter |
of general principle, that the trustee of this charitable property could make
a lease —a building lease—of the land devoted to the maintenance of -the
trust. The property hitherto has only been used for agricultural purposes,
the return has been small, and the temple and its adjuncts have been in
consequence insufficiently maintained. A sufficient income for the trust

(1) I Dz, & 8m. 401. (2 30 Beav. 232, © (3} John 625.
(4) 1 J. & H. 143. (5) 7 B. 381 (384}, (6) 11 B. 881,
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“would be probably obtained if "the land were leb for building purposes.
Such portion of it as is required for the annual fair, which is one of the
‘objects of the trust, shouldbe reserved. The lease should be:for the
[646] usual period of nineby-nine years, and should contain the usual
covenants to build, repair, &e. ; due provision should be made for the
surrender or removal of the building at the close of the period on such
terms as are customary in. Bombay., Thae rental should be such as would
make the arrangement beneficial to the trust, considering the market

value of the land. I am of opinicn that aleasze fulfilling these condltlons
would be within the powers of the trustes. -

1888 .
APRIL 23,
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Asregards the money which is required to mest the expense of ’

repairs and maintenancs, it will evidently have to be raised in some way
as a charge, either temporary or permanent, on the trust property. I am
of opinion that such a charge, limited to the purposes of necessary ropairs
and maintenance of all the ohjects of the trust, would not be beyond the
intention of the testator. Bub. [ cannot discuss any details as to amount
orparticular work to be done, as uader this section of the Act I have no

confrolling power. * I consequently think the sanction of the Court should -

be obtained o any charge.
As regards guestion (), I have alrea,dy ghtated that I caunob advise
as bto the particular lease, and I have,no power under the section to
.sanction it. Qusstion (¢) I have answered already. S
As regards costs, I think the petitioner and the Advocate-General are
entitled fo their costs out of the fund, to be taxed as between attorney and
client. As regards Mr. Lang's client, he appeared on nofies, and he is
entitled to his cost of appearance in'chambers, but exclusive of his
affidavits, which ought not to have been filed. T think Mr, Iuverarity’s
client, who appeared without notfice, and at his own risk, had no locus
" standi in such an application as the present one. . He must pay his own
costs. I certify for counsel. , - ’ '
- Attorneys for petitioner : Messrs. Craigie, Lynch and Owen.
Attorneys for other parties : Messrs. Orawford and’ Buckland;

Messrs. Ardksir, Hormasji amd Dmshaw and \Ies:rs thtle, Smath, Fmre!.'

and Nicholson,

12B.eaT. -
- [647] ORTIGINAL CIVIL,
Before Mr. Justice Scott.

THE IMPERIAL FLOUR MILLs CoMPANY, LiMITED (Plaintiffs) v.
W. T. LAMB . (Defendant).* {1st and 2nd May, 1888.]

Company—~Indian Companies Act VI of 1882, s. 45—Member —~Signing. unregistered
. copy of memorandum of association— Agreement o become a member—Proposal—
Acceptance—Repudzatwn before registration of company. .

On the 13th April, 1886, Lamb swued a printed copy of the ptoposed memoran-
dum of association of a projected conpany for tea shares which on the 3rd August

was registered as a Imperial Flour Mills Company, Oa that day, viz., the “8rd .

- August, 1886, Lamb received a notice from the secretary of the sompany, inform-
iog him that the company had been duly registered, and requesting him to pay

. * Small Cause Court Suit No. 511 4890 of 1888,
-~ 915 .



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 

